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. Order dated 11 2102005 .
ﬁ”/ Heaxrd Miss ;RoBahal, learned counsel for the

%’/ w}r,,,g» applicant and Shri R« sRath, learned Standiné Counsel

MM‘J (on whom a copy of the O.A. has been served) .
appearing on behalf of the Respondents and perused

e At
; 10.01.08
ijb% the materials.
/ The applicant in this case has faced a

ﬂ transfer from the post of Pharmasist, Gr.III, C.S.P.

ey
I o~ \H‘%"vw (Congtruction Health Unit) Mancheswar to Retang
' Eﬁm%

C'{\"bka Sﬂﬂv@ Health Unit, Jatni and by the same order ha was
asked to be relieved by one Shri R.X.,Paul vide
%w Annexure-A/2. Against this a der of transfer, the
N applicant has filed a representation to the Divisional
?O\\\ax/ : Medical Officer(Con), Chandrasekharpur on 7 .1.2005;3
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and on 10.1.2005, he has approached this Tribunal
for redressal of his grievance.

From the above chronology of facts it would
appear that the applicant has rushed to this Tribunal
without exhausting the departmental remedies.In the
circumstances, this O.i.wpfso facto 1s not maintainal
However, the Respondents are directed to &ispose of
the representation dated 7.1.2005 f£iled by the
applicant and until the said representation is
disposed of, the applicant may be allowed to be
Pharmasist in waiting at Mancheswar.

Wwith the above direction, this O.A. is
dilsposed of at the admission stage.

Send copies of this order along with copies
of the OeAs to the Respondents and free copies of
the order be handed over to the learned counsel of

o
V;éE_C:m,"??T/Q'

both the sidese.
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